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DELHI LEGISLATIVE ASSEMBLY SECRETARIAT
BULLETIN PART-II
(General information relating to legislative and other matters)

Friday 09 July 2010/ Ashadh 18, 1932(Saka)
No.85

Sub: DETENTION AND RELEASE OF MEMBER

The following message addressed to the Hon’ble Speaker, Delhi Vidhan Sabha,
Delhi, was received from Addl. Deputy Commissioner of Police, South East Distt., New

Delhi.

“I have the honour to inform you that Hon’ble Member of Legislative Assembly,
Delhi; Shri Ramesh Bidhuri was detained ws 65 of Delhi Police Act, 1978 in the
premises of Police Station Pul Prahladpur, New Delhi at 10.30 AM on 05.07.2010.

He was released at 12.30 PM on the same date. ”

P.N. Mishra
Secretary



